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Ceunsel fer the

TN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYBERABAD

L& T ]
Q.2. 1621/93. . Dt. 2f..D£CiSi°E i 17-02-26.
P. Muni Gangaish .. Applicant.
Vs |
1. The General Msnager, j
SC Rly, Rail Nikayam, :

Sec baé, |

2. The Dy.Chief Mech.Engineer,
Carrisge Repair Shep,
Settiwalli Pest, Tirupathi,
Chitteer District. .« Respendents.

l - |
Ceunsel fer the Applicsnt : Mr. K.Sudhakar Reédy
Résp@ndents : Mr. C.,V.Malla Redéy fer
: Mr, D.Framcis Paul SC fer Rlys.

CORAM:

' I §
THE HON'BLE SHRI R. RANGARAJAN: MEMBER (ADMN.)‘ '
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CRDER 1

ORAL CRDER (PER HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)

Hearé Mr., K.Sudhakar Reddy, learned ceunsel fer
the applicant and Mr.C,V.Malla Reddy, for Mr.D.Francis Paul,
learreé ceumnsel for the respencents.

2. The spplicant ip this OA is ser ef ene Smt.P.Negsmma
whese land te the extart of 0.32 cents im survey Ne.20/93 in -
Settimalle Village g acquired in sward Ne.1/84 gate@ 5-5-84 |

fer establishmenf ef Railway Carriage Repair §hqp-at Tirupathi.

3. This applicatien is fileéd fer granting him apeeintment

ag@inst the lané leesers' Qqueta. quas net filéd any representati
te the respenéents in this cemmectien. Hence, he may file a
representatien in this cemmectien te the caencerned autherities

for dismesal. NC directier cam be giver in the‘absence of his
filing representétien.

4. In the result, the fellewing directiem is given:- |

The spplicant may, if se¢ sdvised, file a representatien

te R-2 for granting hihqappointﬁent sgainst the land leesers' quety
X 1 . B I K |

If such a representatien is received, R-2 sheulé @€ispese eof that

representstien in accerdance Qith rules expééitiously.
' |
S. The OA is ordered accerdingly. Ne cests,

(R. RANGARAJAN)
MEMBER (ADMN. ) |
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Dated ; The 17th_September 1996.
D PEgy e L34




